
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(t h r o ug h w e b -b as e d v i de o c o nfer e n ci n g p I atfo r m)

Item No.36
CP No. (IB)-313/7 I JPRl20l9

Under Section 7 of IBC, 2016
In the matter of:

M/s Reckon Industries Limited & Ors.
....Financial Creditor

Versus

M/s Warm Forging Pvt. Ltd. & Ors.
.....Corporate Debtor

Matter could not be taken up due to non-availability of files at Chandigarh.

The learned counsel appearing for the Petitioner shall check and ensure the

availabilif,v of all the pleadings in the CP and pending CAs with both the

Registries, of Chandigarh as well as Jaipur, in soft and physical copies. List the

matter on 28.10.2021"
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